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ORE£R(ORAL)

CHoAble Shri N, V.Kri shn an, Vice Charman(A))

life have heard the learned counsel for tho

applicant, A. D,B, is being held on.tvo grounds viz,

that he registered a false criminal case against •0 le

person and that those persons ^Aere beaten ip in his

nre^nce by otter police officials (Ann.A.i and .vi..

it is stated that the criminal ^registered against ~he

'A;

accused persons is pending and only that case will

-hov.' whether tte case registered is false or noz. It is, ,•

also stated that a private oomplaint was filea by one cf ; •

the coiT^jl a inant^ in which an order has been pascnd by the ••-•-

M^t^opol itan Magistrate(Ann.A.8) dated 29.3,9'^ for j ssuo \ ,-

of notice to the applicant uncfer section 147/149/136/353/

332-I.P.C. i.n this circumst anc^^ it is prayed that •cho D,«>E ^
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•

proceeding initiated against the applicant be ite.t in

abeyance, - , •

2. By the Ann.A.9 letter dated 5,•^..94 a

representation has een made. In that repre senttion '

a -plic ant has not mnde any re fe re nee to the p "cce aiing

at AnniAi .3 dated 29.3.94 on the private complaint.

3. In so far as Govt.is conc-rned, the a 'lie ant',

has been informed by the /vnn .3 letter dated 2.5p'-'"4 th:.t

criminal case registered against the accused falsely

'.idll be withdrav.n from the Court subject-;d /its orcier. •

4. In the circumstances, it wuld appear that

in so far as Govt.is concerned they do not intend fc

proceeds vAth the criminal case^as it is stated to have

been registered falsely oy the applicant.

5. The applicant ought to have rea/ue ste , the

authcrixes "to consi'ifer his reqiest for keepiing the -d,.^

pending in the light of the or.cb r of the troiro.lltsn

Magistrate (Aan ,A.8)^ this has not been done.

2,0 the circumstances this Oa is promrjti'.re ,

7o Ld,counsel for tho applicant seeks ipormissicn f-;:

vyithdraw this 0. with liberty to approach this Trll'eanai

if so vised ^in accordance with law when a gr;..e v

G• Pe rmi ss io n i s g rantedon abo vo te .ms.

Accordingly, OA is dismissed as 'viithdrawn.
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{Gmt. Lgk shmi Swaminathan) (N. V. Kri sVm; ia]

^ Mamter(j^ Vice Chai::m.n{;0
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